CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
T.A. No. 770/87 | |

K.L. Sonkar & ors. - *" | , ..Ap.rpl_.inanﬁ.
versus

"Union of India g grs, it -

5,

R Hgn. Mr. K. Obayya, Adm, Member.
B | Hon. @ir. J.P. Sharma, Judl. Member.

% Fi (J.P. Sharma, Judl. Member.)
-i"?'. . . b d.n

K.L. Sonker and others filed the U it Petition
No. 15664/81 before the Hon. High Court at the Allahabad.

S s * for tha”ralinf_thét'thu change of seniority from the
selected 11§t of 1959 DPC held inMay, 1970 be quashed or
altarnétiuaiy treat the petitioner to have besen appointed

Bgﬂiﬁﬁﬁ;25%-qﬁnta for members of S.C. in the ministerial
cadra- S
i None is prasant from the side of the applicant

today as. uall as nn the aarliar sittings of this Banch.
Before the D R ‘also ShriK-C Sinha, Advocate's % Clerk
has takan tima to infurm the Cours sl ?ur'tha applicant.
Office has alao 1ssund nutica on 19.4.90 but those have

not besn- Fﬂﬂﬂiuad unssrvad. On the last aitting on 10.5.90

none uas.presant.frnm gither side.:

3 . Sesing to the relief claimed in the urit Petition,
it appears that by the passage of time it has become

A

inf‘ructunus. The Epplll:al'lt appears tn have joimd in 1956

W sl
and he challangad the DPC panal of 1969 and NOW WeE | in

1990, so only 1t can be said that thg applicant has p#t

interest in tha mattar. The T ,g![u,p‘ is therefor

in dar%it of the applicant with costs on parties
CT‘-Q_‘-‘_-{_ 4 .. .‘
JUdlt Member. j . : et ﬂm;

N

Allghebasd Dated. 9.8.90%




